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O'issa Circle. Bhubaneswat'-75 1001. 
Dircctor. Postal Scrviccs. Sambalpur. 

Superintendent of Post Offices. Keonjhar Division. Keonjhar. 
Asst. Superintendent-in-charge, Keonjhar, East Sub-Division, 
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the Superintendent of Post Otlice of Keonihar Divisü and seeking the 

following orders: 

to quash the notification dated 20.062003 vide Annexure-4 
to quash the memo Clated O9.02.2uOj. 
to dirct the Respondents not to carry on the IicccNsar 
recruitments for selection to Granjn Dak Sevak BPM of 
Kankada 13.0.. Kconiflar: 

is 	I 	I 	
.1 	 t 	 1 0) anu aiso lunner to UffCc[ au woriucs r,_SpkA_uCJ1uN to ueciare 

that the applicant has been appointed as the B.P.M., 
V 	-L an,ua on ner,,lane,11 	s. 

2. It is the case of the appint 	t he appie 	o te potha 	 d 	 st  ot 

EDBPM of Kankada Branch Post Office, Keonjhar in response to the 

flOUticaflon dated 21 .04.1998. The. second notification was issued on 

26.05.1998for the same oost. The second notification became necessa -v 

only because onc SC Community candidate had applied in response to the 

ilIst uoLlIl caIlop 	in that ' tiliLtilOil i "1as c1earl su.ueu 'hat i t no SC 

candidates are available, the post would Lie declared as unreserved. The 

-.-1 h p.tI 	 -' 	'ii.,d t.I .jij 	, i (4i 	uui 	 11%. 	Ci.) Lt.Ij&).4j 4(jj 	LJ 

undergo the induction training from 19.07.1998 to 22.07.1998 But, the 

appointment letter was not issued to him. While the situation stood like, 

u,U 	a 	 .. 	io I,, 	LLdt 	 , 	 Lh .i,iC 	f''iiiit .. 

the 
same post. The applicant approached this Tribunal in earlier O.A. 

No.328'99 praying ir quashing the said notification dated 16.09.1999 

MIS 
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which the applicant had already undergone training. 
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applicant ioincd on the said post on 01 .12.2000. When the matter stood 

thus, a fresh notification was issued frr the said post of EDBPM on 
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available, the vacancy would be offered to other communities. viz., OBC, 
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4. The said notification is enclosed as Aitnexure-4 to the O.A The 

applicant made a representation to Respondent No.3 on 16.07.2003 for 

keeping him in the said post. Copy of the same representallon is enclosed aE 

A-----------A 	fL 	iL A 
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28.08.03 which enclosed at page (9) 	of the counter flied by the 

Respondents. 

C LJ-.--..-1 T,1 (-3---.--1+--+-- ... 	. 
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of tile case and the materials placed before us. We have also gone throuh 

-- 	-----------— -------- ----.'9--S— nra- sced by thite1nmen1 0f the Trn1) A 	mid 401h 	d 	 --h---n 	 s - 

S 



N 
Tobunal. We iotce that vide order sheet dated 2807.03 an interim order 

the was 	r t' " rt that any appointment pursuant to AnnexureA=4 

dt.2ft0603 shall only he made with the leave of this Tribunal. It was also 

.__1 -._1 	 1' 1----------- 	+--f----1 -- - 
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bar before the Respondents to consider the representation made by the 

applicant and pass a reasoned and speaking order by 8 September, 2003. 

a 	eAs already mentioned above, the representation of theapplicanthsbn  

disposed of by a letter dated 28.08.03 (which is enclosed at page 9 of the 

counter.) 

7. On going through the counter filed by the Respondents we find that 

it is the case of the Rcspondcnt fhat in pursuance of the order of the 

Tribunal dated 14.09.2000 passed by this Bench in O.A. No.32899 (filed 

by the apoi1Lant the auphitit tva' plo\!l 1 
lfnldih. anpointed d F DBPM 

V1--L- "130 ----1- tl-. (lff- 	 M.--. A 	A!' 	'U 1 	fl(fl '- i---1 JL4 	*.iii,, '../iLj%., 	I1I¼jjj.) J.%J..L I 	L'.J] ../i IL %4ULL.L LJ .1. 1 .'J'J\J t11%4 

accordingly the applicant joined the said post w.e.f. 01.12.2000. Prior to 

filing of O.A No 328/99 by the applicant before the Tribunal, one Sri Kamal 
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post of EDBPM. Kankada BO had flied O.A. No.401 98 before this Tribunal 

' as dipced otl 'de 'idg'niett odei 	! 017 909 	'The 

____I_+t__ 	 ---- + 
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Trbuna! disoosed ot QA NoAOI/98 vdc theirudgement dated 16.07.1999 

with direction that if in this particular recruitment unity, the required 

. 	 -' Ci" 	I' 	 I 	1 	1 	 1 	4 1 	'. p1ntag u L1 	 lidS auaay urcll ieand tflcii it will flut Oc 
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applications 	from SC candidates and in that event the departmental 

authorities to go ahead to proceed with the selection process in pursuance of 

the notice fOr which the last date of submission of apolication has been 

mentioned as 19.07.1999. A copy of the said judgcmcnt is anncxcd as 

Annexure-R-3. of counter. Being aggrieved with the judgenient passed by 

the 'Fubunal in O.A 401/98. Sri Kaniala Kanta Patra filed OJC No.14866/99 
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uourt 01 •r' 	disposed of OJC I '.,J L,),3 

No.14866 - 99 vide their judgement order dated 2901.2003 modit 1'ing the 
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authorities to fill p the post preferably from the SC community by securing 

at least 3 candidates from the said community for the said unit failing which 

IN 
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the cases of General candidates will he considered. The Hon'ble High Court 

I 	•I mad" c"" 1Far ths 'epartment shoul"" "i 	nonc ' 	1111  I %.c.4I that I. I I%. 4 L)t'( ¼1 III(, 	%. LI ¼. .)II 

up the post the applications which are already with them shall also he taken 

lilto cotisideratjon and that thc cutlIc exeteise shall be over Vjth 'n Pi'10d 

of 4 months. A copy of aforesaid alluAgcment is annexed here as Annexure-

R-4. In obedience to the said direction issued by the Hon'bie High Court of 

Orissa in OJC No.14866.99 dated 29.01.2003 fresh nc'tific.ation was issued 

.. 	P. 
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applications for the post fixing the last date of receipt of applications to 
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. 	.i ne l..u. (''u uei 1(1! t!!C app!ai L al gucu u1u 1liee the appu'.tnt 

was selected through a regular process of selection, therefore, the action of 

the Respondents are arbitrary. it is also submitted by the Ld. Counsel br the 

applicant that the appimeant has no knowledge of OJC No. 1 4866/99 filed 
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know that the order of this Tribunal in O.A. NO.401/98 was the subject 

I II 	I ' 	I TT I i's nitrer of enaimenge ne[ore the rugn 'ouru 

9. Re that as it max'. we find from i e letter of appointment issued to 

e neR daed 29.Ii 0 that  appli 	A 	2 	.0his  appointment was on 



provsonai basis subject to further outcome of the judgement of the 

Tribunat'High Court. if any. 

10. From the above facts and circumstances we find that although this 

Tibunal has quashed the notification dated 160699 and directed the 

L, 	-' 	 i- 	 i- i- 	i-i- 	 -' 	 i-i. 	 -' itJujujIL tO l v 	tO iii piUviSi(,flaj ,CiCtOI jilduC tO uiC auuil.afl 

In resp'ne to  " h'ch he "ad une1gone trfl 1l1g tpi Jage'ent of 	e 
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 tH !IU!i U1 !IIg!I LUUI UI 

+h ''iuSS,i1,,, 1I I' 	It1 fIIt. 	 III40tlItptj 

the said jdment of the Hon'ble High Curt, It is also noticed that in terms 

f. 	I 	 TT'.I 	' 	 .1 	-. -_ 	1 	 1' Ut U1 OfuCi 	me riign Loui L inC esc of me dp!iCtflt as \\dn  as 

Resnondent No5 who had also earlier applied k'r the said post are also to he 

considered. The appointment of the applicant was on provisional basis 

OC 	.o.866,9 	e fe,esposubj 	ndent a   cted  'n terms 

of the order of the High Court. For the reasons dscussed above, we do not 
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LO 

II 	f 	I 1 	I C C' 1 11 I IL.IJU (LII V II1e(IIILV 	JI LIIt 	PIll I Ui iil 	 111 IL4III 	II 

otiW 	 ,he view thhppnt  	o 	elicant  is not entitled 

	

to any of the reliefs prayed fr in this OA. 	Therefore, the O.A. being 

devoid of merit is dismissed No costs. 
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I I. The interim order passed by this Tribunal on 28.07.03 stands 

vacated. The MA. 830.03 is disposed of accordingly. No costs. 

JL1k- 
(BHARATJ RAY) 
MEMBER (JIJDICIAL ..( B.NSOMj 
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